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LOK SABHA

Friday, December 14, 1973/
Agrahayana 23, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Shri Madhu

Limaye.
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SHRI K. LAKKAPPA: He has to
put the Question.

SHRI MADHU LIMAYE: I know

that.

Y7 W f277 & 7 Preware 3,
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MR. SPEAKER: 1If they go to a
wrong Ministry. . . .

SHRI JYOTIRMOY BOSU: I have
got numerous letters written by the
Minister of Industrial Development.
How is it that this matter goes to the
Ministry of Commerce? I can’t un-
derstand this.
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MR. SPEAKER: Not a bad Minister;
he will satisfy you.

Coca Cola Export Corporation

*483. SHRI MADHU LIMAYE:
Will the Minister of COMMERCE be
pleased to state who was the officer
responsible for doubling the Coca
Cola Export Corporation’s Annual
AU. Licence from Rs. 96,000 to 1,92
000 in 19647

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): During 1963-64
the licences for raw materials granted
to Coca Cola Export Corporation
were for Rs. 1,33,000 and the same
valtie licence was issued to the firm
during 1964-65. The Actual TUsers
import licence Was not doubled in
1964.
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“These bottling plants can be
switched on to any other drinks,
leave alone Coca Cola, We have
made it very clear while licence
for this plant was given to this com-
pany that we do not guarantee
that they will be supplied with
concentrate. It is not our worry.
This condition is put in the letter of
intent and also in the licence that
the Government is not at all com-
mitted to providing them with any
foreign exchange or supply of con-
centrate.”
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SHRI A. C: GEORGE: The ques-
tion obviously is about 1964. The
hon. Member was saying that pro-
bably I was trying to confuse the
calender year and the financial year.
To clarify his doubt, I can point out
that in April 1963—March 1964 the
annual licence issued to the Coca Cola
Company was Rs. 1,33,000; in April
1964-March 1965, it was again
Rs. 1,33,000....
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SHRI A. C. GEORGE: I am trying

to answer the first part of the ques-
tion, so that the confusion may ke
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removed. In April 1963-March 1964
it was Rs: 1,33,000. In 1964-65 again
it was Rs. 1,33,000. In 1965-66 also
it was Rs. 1,33000. So, there cannot
be any confusion between financial
year and calendar year. If all these
three years are taken together, there
is no disparity. The A.U. licence was
increased only after devaluation. The
hon, Member has correctly pointed
out—I agree with that—that in the
letter of intent given to the bottling
plant, it has been made clear that we
are not committed to give them
foreign exchange. But that has no
relavance to this question.
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SHRI A. C. GEORGE: The infor-
mation provided by the hon. Member
is incorrect because the imports of
Coca Cola during the past four years
are not going up and they are actu-
ally getting reduced, at least margi-
nally. In 1969, it was Rs. 18.47 lakhs
and in 1970 it was Rs. 17.71 lakhs.
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SHRI A. C. GEORGE: There was
no reference to 1958. I hope the hon.
Member will not insist that I should
go and dig up history and archaeo-
logy.

oY wy fomd : woTa AOIN AT
FrrATAT Y 7

SHRI JYOTIRMOY BOSU: This
company is looting the country with
the help of the Government.

MR. SPEAKER: May 1 request
that the hon. Minister should con-
fine himself to 19647 He is going
beyond that.
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MR. SPEAKER: The hon. Member
is going out of the text and is com-
pletely irrelevant and then he also
tries to cow down the Chair.
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SHRI SAMAR GUHA: On a point
of order, Sir....( Interruptions)

MR. SPEAKER: Order, please.
There can be no point of order dur-
ing Question-Hour.

Mr. Lakkappa, will you please sit
down or not?

SHRI SAMAR GUHA: On a point
of submission, Sir.

MR. SPEAKER: Will you please
sit down?

SHRI SAMAR GUHA: My sub-
mission is: the hon, Minister is giving
comparative figures, not once but
several times and whenever there is
the question of comparison and pro-
portionate figures are there, natural-
ly, he should quote the base figure
first. Unless that base figure is given,
there can be no proper comparison.

MR. SPEAKER: It is not for you,
i« is for the Member who has put
the question, to get the ciarification.

SHRI SAMAR GUHA: The hon.
Minister is trying to mislead and con-
fuse the House. He should give
the base figure first.

MR. SPEAKER: It is in your own
interest I say: how can the reporter
take down your observations when
more than one Member is speaking.
After all, there should be some
system of putting supplementaries.
Only the hon. Member whom I call
should speak and not any other per-
son.
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“Will the Minister of Commerce
(It should be the Minister of
Finance) be pleased to state who
was the officer responsible for dou-
bling the Coca Cola Export Cor-
poration’s Annual AU, Licence
from Rs. 96,000 to 1,92,000 in 1964?”

% 7g g5 g1 § fv zafaw fw fe
F & ! 1958 Fi AT MffoET
fercg FrIg Freafangm g ? ag
FETEfT 1064 A AIgAT 13T 1963
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SHRI K. LAKKAPPA: I am not
interfering. 1 am asking you. You
are allowing three supplementaries.

WA WERA WG S T HY,
J gara g, 7€) qfewa § @13 i |
gROINAEN I E 1 KA sas
AT § AR T ¥ ag 8 IF rar §
/R Ta B Flr TEY AT FEoqeT
g g @ W A awd, a@
wlgg M & 79 gew @
A W AIA ¥ oG g
Will you please sit down? Mr.
Lakkappa, will you please hear me?
The point is this. There is no third
supplementary. He is asking for a
clarification. It is the Speaker who
is speaking and not the Member.
Will you please note it now? The
question is this. It is not doubling

within one year. If he has said up-
to 1964, it does not mean 1964 only
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SHRI A. C. GEORGE: The ques-
tion was this: “Will the Minister of
Commerce be pleased to state who
was the officer responsible for
doubling the Coca Cola Export Cor-
poration’s Annual AU Licence from
Rs. 96,000 to Rs. 1,92,000 in 19647” 1
am prepared for the figures upto
1966. Then the hon. Member asked
about the last four years. 1 am
prepared for that. If he asks for
1958, then, I will have to check up.

ot aq fowd :  weAw WEE,
a7 fa T Y AAT TG 7

MR, SPEAKER: He has very
frankly said that he is giving figures
since the last 4 years. If you want
from 1958 on wards, he can lay it on
the Table of the House. What else
can he say about it?

SHRI MADHU LIMAYE: He has
come with the figures. He has got
it. He is concealing it.

MR. SPEAKER: I am not here to
look into everybody’s paper. I am
just to be led by what you say or
what he says,

SHRI S. R. DAMANI: May I know
from the hon. Minister....

ot ww faad : 315 &, A A Twar
g A wwq ffed ?

MR. SPEAKER: If you want from
1958, he will bring it before the
House.

SHRI S. R. DAMANI: I would
like to know from the hon. Minister,
in 1958 how many plants were work-
ing and now what is the position?
How many plants are working and
what is the percentage of ' import
againt sales? .. (Interruption) I am
asking: What is the percentage of
import you are allowing against sales?
How many plants were there? Now
how many plants are working, bottl-
ing plants?
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SHRI A. C, GEORGE: There were
-originally four bottling plants. Now
there are 22 bottling plants.

SHRI JYOTIRMOY BOSU: Only
22?

MR. SPEAKER: What is wrong with
you? Why don’t you listen? All the
‘time~¥ou go on interrupting. He is too
near me and he is interrupting me
too from listening. He is suggesting
that I should shift my chair some-
-where. I would leave it to the House
whom to shift.

SHRI A. C. GEORGE: I am not
in a position to give figures about
sales turn-over.

But, I can tell about their bottling
performance. Last year, that is, in
1972, it was 717 million bottles. Upto
1471, they had import entitlement of
20 per cent according to their exports.

After 1-4-1971) that has been re-
duced to 4.5 per cent,

MR. SPEAKER: Let me know
the reason why all of them are
putting the questions tc_you every-
‘time?

SHRI A. C. GEORGE: The reason
may be that I do not myself drink
Coca Cola!

SHRI JYOTIRMOY BOSU:
Will the hon. Minister kindly tell us
whether or not it is a fact that the
ad hoc licence granted during the
year 1971-72 was valued at Rs. 7 lakhs
for Gold Spot.

MR. SPEAKER: How is it con-
cerned with the Coca Cola Corpora-
tion?

SHRI JYOTIRMOY BOSU: Abso-
lutely. As regards Coca Cola Exports
Corporation I shall substantiate what
Shri Limaye just now has said,
namely, that in 1972, an ad hoc licen-
e for over Rs. 7 lakhs was issued to
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the Coca Cola concerns whilst, for
1972-73, that is, the next year, it was
fore more than double this figure,
namely, Rs. 16,00,000. Jf that is so,
what are the reasons therefor? Whe-
ther it is also a fact that Coca Cola
Export Corporation is allowed to remit
80 per cent of the value of its exports
which does not include Coca Cola
only but also traditional items like
tea, coffee, cashew etc., etc. If so,
the reasons therefor?

MR. SPEAKER: The question put
should have strict relevancy. He asked:
will the Minister be pleased to state
who was the officer responsible for
doubling? Now you are going round
and round broadening your circle.

SHRI K. S. CHAVDA: He has not
replied his question. The question
was: who was the officer responsible?
He has not named the Officer.

MR. SPEAKER: You will please sit
down. The other hon. Member is ra-
ther behaving in a very interesting
manner. How to handle him?

SHRI JYOTIRMOY BOSU: Sir, I
obeyed you and then I assert my
rights.

MR. SPEAKER: | am asking the
Minister to answer if the question is
relevant. The question asked is:
who was the officer responsible for
this? But, that part of the question
is not there. It has gone too much
wider in scope.

SHR1 A. C. GEORGE: The ques-
tion asked was: who was the officer
responsible for doubling. There was
no doubling the year previous. this
year or the next year.

ot wy famd : woTe Wi, 99
TTIT FY 158 F Hiws 7T qar T,
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MR. SPEAKER: He said that since
the last four years, it has not been
doubled. i

st vy famd : Wt WERT T
fr 1958 wTMiFITRTE |

MR. SPEAKER: Did you mention
1954 or 1964 in your question? If it is
1964, then how to get out of it?

SHRI JYOTIRMOY BOSU: He
mentioned the figure of Rs. 1.92 lakhs.
That means there was an increase by
Rs. 92,000.

MR. SPEAKER: That question is
not within the scope of this question.
I am sorry that is outside the scope of
the question.

SHRI SEZHIYAN: Sir, I have got
a submission to make., The basic fact,
as required by Shri Limdye, has not
come out. He mentioned the earlier
years. But, Shri Limaye wanted for
1958. Therefore, I suggest that the
Minister may collect the facts and

then reply. We can postpone this
question to a later date.
ot wy fwd oA wEEw,

1T 37 I F7 AARIFA FT A,
af¥T 1958 FToiFT FAT TfEW |

MR. SPEAKER: There is a little
vagueness in this question.

SHRI A. C. GEORGE: There is no
mention about 1958. I do not know
which base year the hon. Member has
got in mind. We do not want to hide
any fact.

ot g foerd cFT 3T A1 e
as #1 AEIT A AdY 3 ?
Is he taking us for a ride?

SHRI SHYAMNANDAN MISHRA:
Questions should be allowed to be
asked on this.
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SHRI A. C. GEORGE: We do not
want to hide anything.

SHRI SHYAMNANDAN MISHRA:
That particular question can be ans-
wered by the hon, Minister later. But
we are entitled to ask some questions
on this. Please allow us to proceed
with our supplementaries.

SHRI A. C. GEORGE: Let me make
it clear that we do not want to hide
any figure of any year. In fact, if it
was asked about 1958, I would have
given the information. Again I assure
the House that I can give the figure
if notice is given,

MR. SPEAKER: The question is a
little misleading or is not very clear
in the sense that he wanted the infor-
mation from the base year of 1958
onwards. You can give it later.

SHRI A. C. GEORGE: 1 have nc
hesitation in giving it; I will give it.

SHRI JYOTIRMOY BOSU: He very
nicely evaded my question. I gave
specific figures: 1971-72 Rs. 7 lakhs
and 1972.73 Rs. 16 lakhs. Great love
for coca cola! They want to hide it.
-

MR. SPEAKER: That conclusion is
unwarranted.

SHRI SHYAMNANDAN MISHRA:
Although the exact idea about doubl-
ing might not be given with reference
to particular years, it is quite obvious
that there has been a steep increase
in the grant of AU licence to the
Coca Cola Corporation. Does Gov-
ernment propose to force Indian parti-
cipation in this?

SHRI JYOTIRMOY BOSU:
non-priority sector,

It is

SHRI A. C. GEORGE: As far as
the recommendation of the Balachan-
dran Committee is concerned, we have
gone into the problem. This Coca
Cola Export Corporation is supplying
concentrates to Indian bottling plants
and there are certain proprietary
ingredients. But we have been insis-
tently asking the local bottling plants
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for further import replenishment so
that short of the progrientary in-
gredients, every other item may be
replaced. The propriety ingredients,
as anybody can obviously understand,
are a trade secrst of the company.

SHRI SHYAMNANDAN MISHRA:
The question was about Indian parti-
cipation in the company.

AN HON. MEMBER: Let them get
out,

SHRI SHYAMNANDAN MISHRA:
That is all right. In the meanwhile,
what about Indian participation?

SHRI A. C. GEORGE: This may be
a suggestion. I may make it clear
that the 22 bottling plants are wholly
Indian-owned, . .

SOME HON. MEMBERS: No, no.

SHRI A. C. GEORGE: Let me com-
plete my answer.

MR. SPEAKER: I would ask you
to discuss this question once for
all in a regular discussion. Every-
time you bring up the same question
in one form or other and take a lot
of time. In the case of such ques-
tions, I would advise some of my
friends on the right side that some-
times. . .

AN HON. MEMBER: They are on
the wrong side,

MR. SPEAKER: I mean the right
direction; whether they are right or
wrong, it is not for me to say. I hope
you will not take it in any other light.
But I think in the case of such ques-
tions, the department should not give
you just the information which may
put you in a difficult position. The
department must not just get out of it
by giving simply some information and
then the poor Minister has to go on
defending everything. You must get
full information. When there was a
question of doubling, it necessarily
means doubling from which period.
Please ask your department not to
put you in difficult situations.
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THE MINISTER OF COMMERCE:
(PROF. D. P. CHATTOPADHYAYA):
I would like to say only one thing.
We are fully prepared. If you kindly
allow a full-fledged discussion of the
matter in the House, we will come out
with al] the information we have in
our Ministry and in other Ministries
concerned with this. We have not
suppressed any facts whatsoever.

SHRI SHYAMNANDAN MISHRA:
What about the answer to my ques-
tion.

PROF, D. P. CHATTOPADHYAYA:
I only said we have not suppressed
anything. We will be glad to provide
any information. Let a full-fledged
discussion take place.

MR. SPEAKER: Mr, Mishra, you
are asking a question which is a little
bigger than the Minister. Next ques.
tion.

International Monetary Fund's
Conference at Nairobi

*484. SHRI D. D. DESAI: Will the.
Minister of FINANCE be pleased to
state the progress achieved in resolv-
ing the issue raised at Fund-Bank at
Nairobi in September, 1973 of linking
up Special Drawing Rights with aid?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): The Committee of 20,
which is concerned with the Interna-
tional Monetary Reform, has not met
subsequent to the Annual Meeting of
the International Monetary Fund held
at Nairobi in September 1973. There
was, thus, no further progress on the
proposal to establish a link between
Special Drawing Rights and Develop-
ment Finance. The link has received
the unanimous support of all the deve-
loping countries and a majority of the
developed countries and Wwas found
technically sound and feasible. The
proposal is, thus ripe for a political
decision. In the forthcoming meetings
of the Committee of 20 and their De-
puties, India would strive to maintain
the unity of the developing countries
and would vigorously pursue efforts
to secure the acceptance of the link





